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maund. He has said that it does not
include incidental charges. The hon.
Members want to know what these
incidental charges are so that the
actual price may be known.

Shri A. M. Thomas: It will differ
from area to area—roughly it would
be Rs. 2-3.

Shri Hem Barua (Gauhali): The
Chief Minister of Bengal has chal-
lenged the figures of this Ministry.
We would like to know the actual price
prevailing in the market.

Mr. Speaker: We are having a dis-
cussion on that very matter. There-
fore, there is no need to challenge any
siatement made.

Shri 8. M. Banerjee (Kanpur): What
we were interested in knowing is whe-
ther it is a fact that during October
rice was sold at Rs. 52 per maund in
Calcutta, He said that rice was avail-
able even in the month of October-
November at the rate of Rs, 16—18
per maund. What is his reply to that?

Mr, Speaker: He is not replying to
that. He has qualified the statement
he had made: incidental charges
should be added. We are actually
having a discussion. What should I
ask him on this question now? We
go to the next item.

12.13 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business in
this House during the week commenc-
ing 25th November, 1963 will consist
of:

(1) Consideration of any item of
Government Businegs carried
over from today's Order paper.

(2) Consideration and passing of
The Requisitioning and Ac-
quisition of Immovable Pro-
perty (Amendment) Bill, 1963,
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The Drugs and Magic Remedies
(Objectionable  Advertise-
ments) Amendment Bill,
1963, as passed by Rajya
Sabha,

(3) Discussion on the Report of
the University Grants Com-
mission for the year 1961-62,
on a motion to be moved by
th Minister of Education;

(4) Introduction, consideration
and passing of the Unit Trust
of India Bill, 1963;

(5) Consideration of a motion for

reference of the Gold (Con-
trol) Bill, 1963 to a Joint
Commitiee.

(6) Introduction, consideration

and passing of the Companies
(Amendment) Bill, 1963,

Shri Tyagi (Dehra Dun): Sir, may I
rise on a point of order? It is unfair
1o this House to give just a programme
and get the implied sanction of the
House for a programme without any
Bill having been introduced in the
House. It is difficult for me to judge
as to what the volume would be, what
the proposals in the Bill are and whe-
ther we would finish that work within
that week unless the Bills are actually
introduced.

Mr, Speaker: He is not asking for
any decision or assessment by the
House. He is just giving prior intima-
tion that this is the intention of the
Government; that would probably be
the programme before the House. It
is for the House to finish ag much as
it could. The Businesg Advisory Com-
mittee has to see what volume each
Bill has, and what time is to be allot-
ted to that.
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Shri Hari Vishnu Kamath (Hoshan-
gabad): May I invite your attention
to Bulletin Part II dated the Tth
November which purport; to give a
statement dealing with legislative and
non-legislative busincss before House
for this session? The bulietin  lists
Bills pending in the Lok Sabha and
Bills pending in the Rajya Sabha, as
well as new Bills,. Because this sez-
sion is going to be a very brief one—-
five weecks or so—could the Housec
know from the Minister as to how
much of thiz business, of Bills pending
in both the Houses and the new Bille,
is going to be transacted and whether
other Bills too, apart from the new
Bills, which are not listed here, will
be brought in and given priority over

these Bills already listed here? That
is one point.
The other point is this: I would

also like to remind you of it because
you are also somewhat intimately con.
cerned with that, There is a long-
pending proposal or promise by ih2
Government to bring forward a Bill
to amend the Constitution with regaid
to the article pertaining to the quorura
of the House. It has been hanging
fire for nearly six months and more.
In fact, it has been hanging fire for
the last eight years, because Mr, Mava-
lankar gave a ruling, and directed the
Government in 19855, It has been
hanging fire for the past eight years,
but the Government have been shilly=
shallying about it. There was a pro-

mise on their part ... (Interrup-
tion). You will recollect, Sir, you
vourself suggested it, and it is not

Mr. Mavalarkar aleme who gave that
direction. Yc1 reinforced Mr, Mava-
lankar’s gugrestion that it should be
done.
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1 therefore, warn the Government,
as I did last session, that unless they
bring a Bill in this session, we on this
side of the House shall not feel bound
to abide by the uncontitutional con-
vention which has been in force in this
House.

Shrimat] Renu Chakravartty (Bar-
rackpore): I would like to know what
is the fate of the discussion on prices
—whether it is coming next week, be-
cause we would like to know well
before-hand whether it is to take
place next week. A very important
Bill hag becn introduced, and we did
not discuss it at the Business Advi-
sory Committee last time—and that
is the Gold (Control) Bill. Is that
also to come next week? Will it be
possible for the House to go through
the entire business that is proposed?

Shri D, C. Sharma (Gurdaspur): I
submit very respectfully that so far
as the Bulletin dated Tth November is
concerned, it gave information only
tentatively about the work that was
to be done by this House,

Mr. Speaker: He is trying to ans-
wer the questions that have been ask-
ed, Let us hear the reply of the
Minister, and then, if he leaves any-
thing, I shall ask Shri D. C. Sharma to
make his point.

Shri D. C. Sharma: Sp far as the
work of this House is concerned, I
think it should be given in advance,
ong week ahead, as it is being done.
I do not think we should take any re-
trospective view of what was given
in some bulletin in the month of Octo-
ber or November.

Shri Satya Narayan Sinha: The
hon. Members wanted that no Bill
chould be pushed through at the end
of the session. We want to avoid that,
and we are going to abide by that de-
sire,—that no Bill which we want to
put through in this session will be in-
troduced just before the middle of the
session, as far as possible. Of course,
very urgent things will come in or
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may come in. That makes our posi-
tion clear. Every week, 1 come for-
ward and give notice of the business
a week in advance. We give notice of
these Bills a week in advance, Our
difficulty is we give notice of certain
Bills, but only those Bills are introduc-
ed here and sometimes I cannot vouch
for the priority also. 1t must be left
to us, to the Government, to arrange
this business. It is not private busi-

ness.  (Interruption).

Mr. Speaker: Order, order. Shri
Yadav wanted to know whether the
discussion about Planning is coming
up this week or not.

Shri Satya Narayan Sinha: It can-
not come up,
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Regarding the matter raised by Shri-
mati Renu Chakravartty, this matter
was discussed by the Business Ad-
visory Committee and it wag made
clear, and she had also agrecd, that
the Minister in charge of Food and
Agriculture has gone out and he is
returning by the end of this meonth.
We want that he should be here when
the discussion takes place. So far as
the next week is concerned, I am
afraid he is not arriving before that
nor will it be possible for us to find
time for that work.

Shri Hari Vishnu Kamath: He has

not said anything about the Anti-
Quorum Bill,
Mr, Speaker: Therefore, the hon.

Member is free. He has thrown a
challenge that if the Bill is not
brought before the session expires, he
will not be bound by the unconstitu-
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(Delhi Amendment) Bill

tional convention, ag he called it. He
can execute that.

Shri Hari Vishnu Eamath: I mecant
to say that if it is not brought by the
middle of the session, by the first
week of December, we would not feel
curselves bound by this wunconstitu-
tional convention. The warning has
again been issued io the Government.
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Shri D. C, Sharma: There was one
item in the private members' busi-
ness which was put down as No-Day-
Yet-Named Motions. I find there has
been no mention of it either this week
or in the business for next week. May
I know when they will be taken up?

Mr, Speaker: The committee must
be considering that and we will be
putting them up ag and when they are
recommended by ihc committee.

12-22 hrs,
EAST PUNJAB AYURVEDIC AND
UNANI PRACTITIONERE (DELHI

AMENDMENT) BILL—Contd,

Mr, Speaker: The House will now
take up further counsideration of the
following motion moved by Dr, D. S.
Raju on the 21st November, 1963,
namely:

“That the Bill further to amend
the East Punjab Ayurvedic and
Unani Practitioners Act, 1949 as
in force in the Union territory of
Delhi, as passed oy Rajya Sabha,
be taken into consideration.”

Shri Yashpal Singh may continue
his speech.
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